
m 11‘» 3% nae-33mm REGD.NO. D. L-33004/99

@3112 (Gazette of fiadia

m it mm
PUBLISHED BY AUTHORITY

11‘. 641] at W,m,m 18, 2012/mm 27, 1934

No. 641] NEW DELHI, TUESDAY, DECEMBER 18, 2012/AGRAHAYANA 27,1934

airman

wmmmmm
mama-41

_

fifire’mfiswamz
11mm. men—Warmni‘mfwaahmm WWJOOI (2001 $153) 30 91119633

alt—um(2)edemafimwfiamazwfiew-Emnmmnfimm mmmmefimmm
memammmmmfiw,,2oosmmmwemmmmi512:qu

1.mmafirm—(1)fiWWMWWfiwafizwmm(m)fim 2012%I

(2)0311} mil W'afimfims‘fil

LEWHIWafi-(mmfirtmfiumzomfimsfifiEEJ‘t-etmfiqfifaafiw
W:WNfiMW,SWfi:-—

“MIMsrmmmmwmw—fidmmmfimmfimmmfififiwsfi
Wmmfiflummfimmmml"

[1m 11’. 191312012431. 1e1.—V]

Featurrgafim mew, umII,uvz3,w—m (i) if‘wmfi. 738(w),mfiu 12 m, 2003 m min

fan: mz I} 3111 mutant-1. 843(3) Erma 30 m, 2004,11mfi. 731(31) mile: 14 m, 2008,

mmfi. 319(31) m 11 at, 2009, mmfi. 783(31) m 27 am, 2009, mmfi. 901 (31),

m 17 team, 2009 Shanna 949m) Infra 3 m, 2010 mmmm vi:

MINISTRY OF AGRICULTURE

(Department of Agriculture and Ctr-operation)

NOIIFICATION

New Delhi, the 17th December, 2012

GSR. 902(E).—ln exercise of the powers conferred by clause (lxii) of sub- section (2) of Section 96 read with

sub-section (1) of Section 62 of the Protection of Plant Varieties and Farmers’ Rights Act, 2001 (53 of2001) the Central

Government hereby in consultation with the Comptroller andAuditor-General ofIndia makes the following Rules to further

amend the Protection of Plant Varieties and Farmers’ Rights Rules, 2003, namely :—
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1. Short Title and Commencement:—- (1) These Rules may be called the Protection ofPlant Varieties and Farmers'

Rights (Amendment) Rules, 2012.
.

>

(2) They shall come into force on the date oftheir publication in Official Gazette.

2. In ChapterVIIl ofProtection ofPlant Varieties and Farmers’ Rights Rules, 2003, afier Rule 74, the followingruleshull ,

be inserted namelyz— A l
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Dr. >ATANU PURKAYASTHA, It. Seey.

Note :—The pmelpel rules were published in theGazette of India, Part II, Section 3, Sub-section (i) by GSR 738(E),
dated the 12th September, 2003 and subsequently amended by G.S.R. 843(E), dated the 30th December, 2004,
GS.R. 73] (E), dated the 14th October, 2008, GSJL 319 (E), dated the llth May, 2009, G. 8.1L 783 (E), dated the
27th October, 2009, GS.R. 901(E), datedthe 17111 December, 2009 and G. SR. 949 (E), dmd the 3rd December, 2010.
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